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' adJudlcatad by this Tribunal on 9, 11 1994, as set out as l

assailing the suspension order dated 11,5,1994,

'6ut at Annexure 'A!' tg the application,

appl1cant had filed another 0,A, bearing Noo 887 of 1994

the application is frivolous,
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1. This application has been filad by the applicant ¢

the order of suspension issusd by the respondents on 11,5

2, Uhen admission hearing of the matter was taken up
Arora, 1d, Counsel appearing for the respondents, strongl

the admission of the apolication. mr, Arora submits that

the reply by the respondents, mr, Arora submlts that the

hallenging

1994 as set

todéy, Mr,
y Opﬁoses
the

shich was
nnexure to

Bpplicant

had filed that original application exactly on the same-self issus

application is barred by resjudicata,

Contd, |

Therefore, this

Mr, Arora also submitfs that
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‘3, We have hesrd the submission of the leafnsd Cognfel for

both the parties, psrused records and considered the faits and
circumstances of the case, UWs have also perused the Judgsment
dated 9,11.1994, We find that that 0,A, 887/94 was filed by the

applicant assailing the suspension order issued against/ him on

11,5,94 and in this case as well, the same Order has been assailed
We have, therefors, no doubt that this épplication islbarred by

the principlelof resjudicata and hence, it is liable %o.b?’rejectad
summar ily at the stage of admission itself, We are 81so of the

view that the application is frivolous in nature and the applicant

had intended to abuse the procsss of the law available [[to him,

4 In visu of the abovs, the application is dismissed since
it is barred by resjudicata, We further order that the applicént
shall pay a cost Rs, 500/- to the railuay-reSpondents githin a

period of 2 months from the date of communication of this Order,
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